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1. the Chairman of the Committee on Private Members' Bills and

Resolutions, having been authorised by the Committee to present the
Report on their behalf present this Second Report.

2. The Committee met on the 14th June, 1971, for— N

1. Alloeation of time to the Resolutions at itém Nos. ;3 and 4 set
dawnlnthel.hto(&ninmforl‘rm.ﬂnl;thl’ » 1971

1. Classification and allocation of time for discussion of Bills (Vide

' Appendir).
§ I nat of the following Constitution (Amendment) Bills
N MM(»M of the Rules of Procedure: —
ot \ (1) The Constitution (Amendment) Bill, 1971 (Amendment of
, article 124) by Shri Atal Bihari Vajpayee.

(2) The Constitution (Amendment) Bill, 1971 (Amendment of
124) by Shri P. K. Deo.

(3) The Constitution (Amendment) Bill, 1971 (Insertion of
new articles A and 24B) by Dr. Laxminarain Pandey.

Allotment of time to Resolutions

" 3. The Members who had tabled the resolutions had been invited to
sttend the sitting. Sarvashri Samar Guha and B. K. Daschowdhury
attended.

menmhemaummdﬂnluo&umdumufoumm~
(1) Resolution regarding recognition to Bangla Desh 2 hours

{2) Resolution regarding problems of refugees from 2 hours

. (3) Resolution ing free education for Scheduled 1 hour
Castes and Tribes students,

Classification and allocation of time to Bills

5. The Members-in-charge of the Bills had been invited to attend the
sitting. Sarvashri N. Sreckantan Nair, B. K Daschowdh .
nandan Mishra attended. ury and Shysm

6 considering all aspects of the Bills, the Committee recommend
that ﬁ?’uﬁmt (Prevention of Disqualification) Amendment Bil,
mlmwoimz Shri N. Sreekantan Nair be placed in
wam‘mo&qsg hphcedo‘inu ‘B’. The Commit-
sawm iloe-. of time each of the Bills as shown in column

Examination of Congtitution (Amendment) Bills

7. The Members-in-charge of the Bills had been i
sitting. None of them attended. nvited 8 atiend toe

8 A all
O ca-dd-inf‘_ aspects of the Bills, the Committee arrived at

Findings of the Committee

"4 (1) The Constitution (Amendment) Bl 1971 (A ment
% arvicle 124) by Shri Atal Bihart Vajpayee. e o

mnmwmmmmdmcﬂmﬁw.m
to ; 'Md%-:umlumdmm%n“nbemc
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The Committee recommend that the Member might be permitted
to move for leave to introduce the Bill.

(2) The Constitution (Amendment) Bill, 1971 (Amendment of
article 124) by Shri P. K. Deo.

The Bill seeks to amend article 124 of the Constitution with a view
to provide that the senior most Judge of the Supreme Court shall be
appointed the Chief Justice and that no one shall be appointed Chief
Justice who has not served for at least two years as a Judge of the
Supreme Court. )

The Committee recommend that the Member might be permitted
to move for leave to introduce the Bill.

(3) The Constitution (Amendment) Bill, 1971 (Insertion of new
articles 24A and ) by Dr. Laxminarain Pandey.

The Bill seeks to provide for (i) the right to work to all citizens
above the age of 18 and to subsistence allowance in case of failure
to get the work, and (ii) compulsory and free education to all children
up to the age of 14 years 18 years respectively.

The Committee recommend that the Member might be permitted to
move for leave to introduce the Bill.

Recommendations

9. The Committee recommend that—

(i) the allocation of time to resolutions, as shown in paragraph 4
above be agreed to by the House;

(il) the classification and allocation of time to Bills by the Com-

:.::dtteeushowninthet\ppendixbeﬁmdtobytheﬂoun.

(iili) Sarvashri Atal Bihari Vajpayee, P. K. Deo and Dr. Laxmi-

narain Pandey be permitted to move for leave to introduce
their Constitution (Amendment) Bills.

-

New Deuur; G. G. SWELL,

June 14, 1971 - Chairman,
Jyaistha 24, 1893 (Saka). o Committee on Private Members’
o - imtn Bills and Resolutions.



APPENDIX

Sl.  Name of the Bill and the Member-in Bill No. Category Time allot
No. charge allotted ted by the
Committee
1 2 3 4 b
1 The Parliament (Prevention of Dis- 48 of 1971 A 2 hours
qualification) Amendment Bill,
1971 (Amendment o{‘ucmn 3) by
Shri N. Sreekantan Nair.
2 The Constitution (Amendment) Bill, so of 1971 B 2 hours
1971 éx.!mmdm of article 74) by
Singh
3 The Age Relaxation (Services) Bill, 73 of 1971 B 2 hours
1971 by Shri B.K. Daschowdhury.
2 hours

4 The Constitution (Amendment) Bill, 65 of 1971 B
b?]ES (Amdmm)

3 * -
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